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0 0 R A N; 

fil HONOU: AOLO Mi. L. SE UPTA , MEMBTh (juo 101 .L) 

'hether reporters of local papers may be al1oed. to 
see the judgment ? Yes. 

To be referred to the Reporters or not ? 

Tthether HisLord ship vshes to See the fair Copy 
of the judgment 7 Yen. 

J U D G M E NT 

N.sENGUprA,iEMj3ER(J), The applicant h:n  prayed for stepping up his 

pay an Upper Division Clerk with effect frccn Fehrusy, 

1980 to bring it at par ith thTt of his junior Shri R.Iç 

Satpathy. 

2, 	The facts ci the ca. c lie a. 	an rfC! COfldFT cId 

a:c mostly undisputed. The applicant was appointed as an 

0, :H the Sac .ncs Onn}z 0ontr.]. Oixaais :OiOn in 0ctoa- a 

I 	 an Sari :, P,a,tnaiv 	anpotritec in he name 
such 

cadre in March,1978, as/the applicant was senior to Shri 

Satathy in the a cade of 	 Thouc h Sh ri Satpaohy and 
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the applicant were promoted as Upper Division Clerks, 

Shri Satpathy began officiting from February, 1980 vhsceas 

the applicant's services as U.D.C. were regularised. in 

1983, Shri Satpathy's service as TJ.D.C, was regularised ml 
1984, But Shri Satpathy's pay was fixed at a higher se 

than the applicant in the cadre of U,D,Cs. 

The sole ground of contest by the respondents ±5 

that Shri Satpathy under the local arrangement on Stop 

cap basis began to officiate as U.D.C. with effect from 

9.12,1980 whereas the applicant started officiating from 

March, 1981 by which time Shri Satpathy ha already easmd 

an inCrement, 

None of the counsel for the partieshas urged that 

the applicant was at any time found deficient in his 

duties nor is there submission or averment that the 

initial officiating period of Shri Satpathy and the 

applicantwere not on stop gap basis. Officiation on 

stop cap basis does not clothe a person officiating with 

a richt to claim seniority or any otha: 5ervi:a .cri:fit 

to the prejudice of his seniors. In this c3rctiD.l, 

a reference to AIR 1991 SC 518, Rajbir Singh and .tesa 

v, Union of Iniia an." others may be made. 

Though the claim for pay may be recusricgight, 

(q:It yet for that period for which no claim = was made running 

of time could not be syed. This application was filed 

on 14.12,1990, an order for payment of any amount due 

beyond 1½ years from this date cannot be passed. But 

adraiLtedly, the applicant made a representation for 
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ju:t anC proper to a1lo" the steppirl up of the applicant'sI 

pay -ith eEFect from Sbptember,1989 to bring it at par 

'ith that of Shri R. K. Satpathy. Other reasons in support of 

this oi:der can be found from the judomerit in O.A.487 of 1990.1 

6. 	The applicantsucceeds in part. No CoFts. 

AN 

Ce ritral Administretlue Tribunal, 
Cuttack Bench, Cuttàck. 
July 8,1991/Sararigi. 
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Member(Judicial) 


